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Compulsory Retirement of Govern- 

ment officers 

2224. KUMARI SAYEEDA 
KHATUN: Will the PRIME 
MINISTER   be pleased to state: 

(a) whether Government are 
considering a proposal to retire 
compulsorily some Central Go- 
vernment officers by ivoking 
section 56 J of Fundamental Rules; 
and 

(b) if so, what are the charges 
against such officers and whether 
these have been investigated by 
any intelligence agency of CBI; 
if so, the details thereof ? 

THE PRIME MINISTER 
AND THE MINISTER OF PER- 
SONNEL, PUBLIC GRIEVAN- 
CES AND PENSIONS (SHRI 
VISHWANATH PRATAP SINGH): 

(a) and (b)  Rule 56(j) of the Fun- 
damental Rules confer on Govern- 
ment   an absolute     right to retire 
a   Government     Servant in public 
interest    under    stipulated    condi- 
tions. Proposals   under   this pro- 
vision are considered by the   Com- 
petent   Authority   in the concerned 
Ministry/Department in accordance 
with    the    procedure     prescribed 
under instruction issued from time 
to time. No specific case is under 
consideration    of the    Department 
of Personnel and Training to invoke 
section 56(j) of ths     Fundamental 
Rules. The power to   invoke   the 
provisions of  FR 56(J), in  accord- 
ance with the prescribed  procedure 
and     guidelines, issued    by   the 
Government   of India from time to 
time     lies with the competent  au- 
thority, in the light of facts   and 
circumstances of each case. 

 


